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IN THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

OA NO. 1305/2024

IN THE MATTER OF:

KARAN SINGH | ... APPLICANT
VERSUS

STATE OF UTTRAKHAND & ORS. .....RESPONDENTS

REPLY ON BEHALF OF THE RESPONDENT NO. 5 IN THE OA
NO. 1305 OF 2024

MOST RESPECTFULLY SHOWETH:

1. That the present reply is being filed on behalf of Respondent No. 5

to the OA No. 1305 of 2024 filed before by this Hon’ble Court.

2. That the contents of the Application filed by Applicant are denied
in toto unless specifically admitted and whatever is not admitted

may kindly be deemed to be denied.

3. That the present Application is based on misconceived and
concocted facts as the Applicant has no locus to file the present
Application, moreover, it is just a tactic by the applicant to hamper

the business of the Respondent no. 5. Previously, the same
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Applicant has filed the complaint regarding the same retail
petroleum outlet of the Respondent no. 5 and produce some other
reason to the magistrate in Haridwar, however, the complaint made
by the Applicant was rejected as the petrol pump is made after
seeking all permission and due diligence and there is no future harm
from the area of the petrol pump. It is submitted that near to petrol
pump in question, another petrol pump is there and there is an
apprehension that the owner of the said petrol pump is filing these
frivolous applications on one ground or the other just to hamper the
business of the Respondent no. 5. Moreover, there is no angle of
the environment protection in the present Applicant an the applicant
is just misleading this court in order to stop the business of the

Respondent No. 5.

It is submitted that the Respondent No. 5 is disputing each and
every averments as mentioned in the present Applicatién. That the
Application has no iota of evidence related to the environment
protection and the said application is filed in abuse of law. Thus,
the Whole Application is defective, non maintainable and should

be dismissed in limine.

Aol
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A. PRILIMINARY OBJECTIONS:

L. That the presént Application as filed before this Hon’ble
Tribunal with the prayer is non maintainable and cannot be
allowed in the preset Application as the Application has the only
motive to harass the Respondent No.5 and to stop the business
of petrol pump as it is hampering the business of the riearby

petrol pump.

2. It is submitted that the same applicant has filed the complaint
against the petfol pump before the district magistrate on
different ground that it is nearby public place i.e temple,
however, when the Respondent no. 5 replied that the small
temple is made by the Respondent no. 5 only and it is
exclusively use for the family member of the Respondent No.
5, the said complaint was rejected. Thus, the same Applicant
filed the present case malafidely and without any cause of
action. The present Application is an abuse of law and should
be dismissed on this very ground. Copy of the complaint dated
28.08.2024 along with police report and the Respondent no. 5

reply evincing no ground for the complaint and the site is

7?
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complied with the all the requirement is herewith annexed and

marked as ANNEXURE R-I.

PRELIMINARY SUBMISSION:

That a Letter of Intent (LOI) bearing reference number
R/2023/IN004544/UTK/000042/1505/00042 dated 19.02.2024 was
duly issued in favor of Sh. Indrajeet Singh (Respondent No. 5). A
copy of the Letter of Intent dated 19.02.2024 is herewith annexed and

marked as ANNEXURE R-1I.

That thereafter, the requisite No Objection Certificate (NOC) from
the District Magistrate (DM) was obtained on 18.06.2024 after
securing necessary approvals from various administrative
departments. A copy of the DM NOC along with other relevant NOC
and approval from other authorities is herewith annexed and marked

as ANNEXURE R-III.

That all the parameters have been already approved and checked
by various authorities. Further, the college namely, Kuwar
Prabha Inter Collage has already submitted NOC dated

09.04.2025 and Caption GS Rawat Inter College has submitted

P
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its NOC dated 16.04.2025 wherein they have specifically stated
that the position of the petrol pump site in any condition cannot
harm the premises of the respective collage. Copy of the NOCs
provided by the Collage Kuwar Prabha Inter Collage and
Caption GS Rawat Inter College is herewith annexed and marked

as ANNEXURE R-1V.

That upon receipt of the DM NOC, construction of the site
commenced, and the retail outlet was commissioned on 23.10.2024.
That Motor Spirit (MS) sales at the retail outlet commenced on
26.02.2025. That High-Speed Diesel (HSD) sales at the retail outlet

commenced on 07.03.2025.

It is submitted that the present petrol pump site in question is
fully complied with the criteria provided by the CPCB as

provided below —

1. The nearest point among the Fill Point, Dispensing Unit, and
Vent Pipe is the Dispensigg Unit , which is situated at a
distance of 40 meters from the boundary wall of Kunwar
Prabha Inter College . However, there exists a large open
ground between the school gate and the actual school building

where students are seated.

Wz%w%
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II. The distance from the Dispensing Unit to the school building
1s 109 meters.
III. The distance between the storage tanks at the retail outlet and
the school gate is 54 meters.
IV. There is no water body within a 100-meter radius of the retail
outlet.
V. There is no High Tension Overhead wires above the RO.
Copy of the drawing of the site and photos of the site is herewith

annexed and marked as ANNEXURE R-V.

PARAWISE REPLY

. That the contents of para 1 of the Application as stated and placed
before this hon’ble Tribunal is wrong and misleading, hence
denied. It is vehemently denied £hat any issue regarding the petrol
pump is there. It is submitted that the retail outlet is well within the
area prescribed/ siting criteria prescribed by the Central Pollution

Control Board.

. That the Central Pollution Control Board (CPCB) guidelines vide

reference number B- 13011/1/2019-20/AQM/10802-10847 dated

K/ M%}rﬁ/l/
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07.01.2020 stipulate the following under Point H — Siting Criteria

for Retail Outlets as under :

"New rétail outlets shall not be located within a radial
distance of 50 meters (from fill point/dispensing units/vent
pipe, whichever is nearest) from schools, hospitals (with 10
beds or more), and residential areas designated as per local
laws. In cases where maintaining a 50-meter distance is not
feasible, the retail outlet must implement additional safety
measures as prescribed by the Petroleum and Explosives
Safety Organization (PESO). In no case shall the distance
between the retail outlet and schools, hospitals (10 beds or
more), or residential areas be less than 30 meters.
Furthermore, no high-tension line shall pass over the retail

outlet."

3. It is submitted that the present petrol pump site in question is fully

complied with the criteria provided by the CPCB as provided below

V1. The nearest point among the Fill Point, Dispensing Unit, and
Vent Pipe is the Dispensing Unit , which is situated at a
distance of 40 meters from the boundary wall of Kunwar

Prabha Inter College . However, there exists a large open

Lt
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ground between the school gate and the actual school building
where students are seated.
VII. The distance from the Dispensing Unit to the school building
is 109 meters.
VIII. The distance between the storage tanks at the retail outlet and
the school gate is 54 i“neters.
IX. There is no water body within a 100-meter radius of the retail
outlet.

X. There is no High Tension Overhead wires above the RO.

4. In light of the above, the respondent submits that the siting of the
retail outlet adheres to the CPCB guidelines, both in letter and
spirit, ensuring safety and compliance with applicable norms. The
distances of 109 meters to the school building and 54 meters from
the storage tanks to the school gate demonstrate that the RO is well
within safe limits. Additionally, the absence of any water body
within a 100-meter radius and no high-tension lines overhead
further affirm compliance with safety and environmental standards.
The presence of a large open ground between the school gate and
the school building provides an additional buffer, further mitigating

| any potential risk to students.
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5. Moreover, it unequivocally evinces that there is no violation of the
CPCB criteria. That all the parameters have been already approved
and checked by various authorities including Indian oil corporation
limited, Fire department, office of executive engineering UPCL,
District magistrate etc. Furthermore, the college namely, Kuwar
Prabha Inter Collage has already submitted NOC‘dated 09.04.2025
and Caption GS Rawat Inter College has submitted its NOC dated
16.04.2025 wherein they have specifically stated that the position
of the petrol pump site in any condition cannot harm the premises

of the respective collage.

6. That the contents of para 2 of the Application as stated and placed
before this hon’ble Tribunal is wrong and misleading, hence
denied. Itis submitted that said retail outlet/ petrol pump is situated
far opposite to the collage. It is submitted that between the petroly
pump and .the collage there is 40 ft wide road. That the distance and
no chance for any harm has been re-narrated in the NOC collages
and for clarity the Respondent No. 5 is placing the drawing/ map
along with the photos describing the distance/space between the site

and the collages is provided with this reply.

L 7
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7. That the contents of para 3 of the Application as stated and placed
before this hon’ble Tribunal is wrong and misleading, hence
denied. Itis vehemently denied that any criteria and guidelines was
not followed while granting the license. This Application is filed
just to hamper the business of the respondent no. 5. It is submitted
that the applicant previously has also on different ground filed the
complaint before district magistrate but the same was found false
and now the Applicant has filed this Applicant without any iota of

evidence which is abuse of process of law.

8. That the contents of para 4 of the Application as stated and placed
before this hon’ble Tribunal is wrong and misleading, hence
denied. It is vehemently denied that any risk or danger is cause to

any one as the same is also checked by various authorities.

9. That the contents of para 5 of the Application as stated and placed
before this hon’ble Tribunal is accepted with respect to the
Principal bench of national green Tribunal Orders, However, it is
contended that no public building is placed near to the site and the
collages are far enough that no risk ever created due to the petrol

pump site .

i Sopectbio A
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10. That the contents of para 6-7 of the Application as stated and placed

before this hon’ble Tribunal is wrong and misleading, hence
denied. It is submitted that full and extensive security and risk
clearance has been obtained and then the license is granted to

operate the petrol pump. The Applicant submits that the site has

~ enough safety for any leakage and spill, moreover, the leakage and

11.

spill cannot in any way cause any harm, as the sitting area of the
collages are very far behind and the collage premise in any stretch

of mind can be harmed or at risk.

That the contents of para 8 of the Application as stated and placed
before this Hon’ble Tribunal is misplaced and the facts are totally
different from the stated case law. It is submitted that the in the
present case, license and all the NOC has been taken and the petrol
pump was functional before filing of the present Application. |
Moreover, there is no violation or contravention of any rules or

regulations for running a petrol pump site.

12.That the contents of para 9-10 of the Application as stated and

placed before this hon’ble Tribunal is wrong and misleading, hence
denied. It is submitted that all the approval has been provided after

the due diligence. The intention of this application is jut to stop the

P M?ﬁﬁ% 2z
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business of the Respondent NO. 5 as the business of the Respondent
No. 5 is hampering the business of the other petrol pump and

nothing else.

13. That the contents of para Ato H of the Grounds of the Application
as stated and placed before this hon’ble Tribunal is wrong and
misleading, hence denied. The reason as stated above is not re-

narrated for the sake of brevity.

14. That the contents of paras of the Jurisdiction of the Application as
stated and placed before this Hon’ble Tribunal ié wrong and -
misleading; hence denied. It is submitted that the main aim of the
Applicant is just to stop the petrol pﬁmp. The Applicant has
previously filed the complaint against the Respondent no. 5 before
the District Magistrate on different ground, but the same was
rejected and now the Applicant has filed this petition in order to

harass and stop the business of the Respondent No. 5

15. That the contents of paras of the Limitation of the Application as
stated and placed before this Hon’ble Tribunal is wrong and

misleading, hence denied. It is submitted that the applicant has

D hytef 0875
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failed to provide any cause of action. There is absolutely no iota of

evidence for any cause for this application to be entertain.

16. That the prayer clause is misconceived. The Applicant is not
entitled to any relief(s) whatsoever. The present application may be

dismissed in limine with heavy cost.

PRAYER

In view of the aforesaid peculiar facts and circumstances of the case, it is
most respectfully prayed that the Hon’ble Tribunal may be pleased to:
a. To reject the Application filed by the Applicant as being devoid of

merits;

b. To pass such other order(s)/ direction(s) as the Hon’ble Court may

deem fit and proper in the facts and circumstances of the case.

/%@m%h A

Respondent No. 5
VERIFICATION

I, Respondent No. 5, do hereby solemnly declare that what is stated in the

reply are true to my knowledge and belief, and also based on the records

Lot Z
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Y

which we believe them to be true and last para is the prayer to the Hon’ble

Tribuhal.

Date: 22.08.2025
Place: New Delhi

A7 gqf%%%k

Respondent No. 5

Filed By

foamr i

Advocate for Respondent No. 5

608, New Delhi House

Barakhambha, CP, New Delhi 110001
Mobile: 9346380147

Email: advrachitranjan@gmail.com
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~ Statutory Alert:
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

OA NO. 1305/2024
IN THE MATTER OF:
KARAN SINGH ... APPLICANT
VERSUS
STATE OF UTTRAKHAND & ORS. ......RESPONDENTS
AFFIDAVIT

I, Indrajeet Singh, S/o Ramchandra Singh, R/o village Dallupuri, Post
laldhang, District Haridwar, presently at New Delhi , do hereby state on

oath and declare as under:

1. That I am Respondent no. 5 herein and am well conversant with
the facts of the aforesaid case and am competent to swear this
affidavit.

2. That I have read and understood the contents of the present reply
and affirm the contents to be true and correct to the best of my
knowledge and belief, nothing material has been concealed
therefrom.

3. That the Annexures are true copies of their respective originals.

ESZN Ih
o= Me%”
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VERIFICATION

20 AUG 2025

Verified at New Delhi  day of August, 2025 that the contents of the
above affidavit are true and correct and nothing material has been
M 4f?

concealed therefrom. %%/ W !

DEPONENT

NOTARY miﬁ%&@ﬁ

ATTESTED
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Indian Qil Corporation Limited
Dehradun Divisiona! Office : 25 Nimbuwala,
Garhi Cantt, Dehradun, Uttarakhand-248003
T 01352750108 2750110 Fax 0135»27 30111

Eﬁﬁgan Oil
A Iv‘ahafatnd
Company
wrenten fedem
Marketing Division ™ o :
Ref: R]”023/IN804544/UTK/00(}04?/1505/00842 Page: 1 of 4

Date: 19.02.2024

To, ‘ : )
SHRI INDRAJEET SINGH | ;é\ MNEXURE g’”ﬂ 2.0

S/0 SHRI RAM CHANDRA SINGH
VILLAGE-DALUPURI POST- LALDHANG
HARIDWAR, UTTARAKHAND 246763

Dear Sir/Madam, AT
Sub: Proposed MS/HSD A Site Kisin Seva Kendra Deg]
BPCL PETROLEUM DEPOT, District; HARIDWAR State:

ship at Location: WITHIN 4 KM FROM ‘LALDHANG FOREST CHECKPOST TOWARDS NH3# VIA

Uttarakhand Category: SC

|
/HSD

We refer to our advertisement dated 28.06.2023 and your application form No. IOC16971116152371 for the award of MS
Kisan Seva Kendra déalership at the above location and your provisional selection as a Single Candidate on 19.10.2023.

Please be informed that by this Letter of Intcnt we propose to offer you a Klsan Seva Kendra deale{shlp of Indlan O 1 Corpu ration

Ltd. at the above-location on the following terms & conditions:-
1. You have offered a suitable piece of land admeasuring 1225 Sq. Meter approx.; 35 Meter (frontaoe) X 35 Meter (depth) at
KH.NO- 95, TEHSIL- HARIDWAR, Village LALDHANG , District: HARIDWAR , State: Uttarakhand. as indicated by you

in the application for-the development of the subject Kisan Seva Kendra. You have to make available said piece of land and
submit all relevant land documents in respect of the same within 2 months from the date of this letter for enabling Indian Oil
Corporation Ltd. to prepare layouts / applications for seeking the statutory approvals / licenses so that the Kisan Seva Kéndra

can be developed, failing which this offer is liable to be withdrawm

r

2. Indian 011 Corporation Ltd. shall prepare layouts / applications for obtaining all statutory approvals./ licenses requnefi for
development of the Kisan Seva Kendra on the plot of land offered by you. You shall cocrdinate with the concerned statlitory

authorities for issuance of all requisite NOCs / Statutory approvals / Licences which are required for development of the I§1ban
l

Seva Kendra.,

3. As and when advised by the Corporation, the site offered by you-including the entry / exit / dcceleration / de-acceleration
service road would be duly developed up to the road level by cutting/fiilling (as applicable), with good earth/murrum,
layer-wise compacted as per standard engineering practices. You shall also construct necessary retaining wall and compounc
wall of 1.5 meters height, designed as per site conditions as per approval of Corporation as committed under Claust‘
12(e)/11(e) of affidavit submitted by you along with application. Subsequently, the land would be required to be transferre Id o1
lease for a minimum p@uud as per terms and conditions of the advertisernent with renewable option at rentals mutually aOfwed
upon / sold to Indian Oil Corporation Ltd, Kindly note that in case the site as offered by you for leasing / sale to Indian Oi
Corporation Ltd. for putting up the Kisan Seva Kendra is not made available for lease / purchase as per the advice of the
Corporation, this Letter Of Intent will be withdrawn without any further notice. However, there is no comunitment from Indiar

Oil Corporation Ltd. for taking the said land from you.

” LN
4, Indian Oil Corporation Ltd. will develop the Kisan Séva Kendra at the above déocatien WITHIN 4 KM FROM LALDHANG FORES
CHECKPOST TOWARDS NH34 VIA BFCL PETROLEUM DEPOT o the said site to be taken on lease / purchase by Indian Cil Corporatiol
dia

Ltd. with appropriate structures, storage tanks and pumps. Additional facilities (site specific) may also be developed by In

0Oil Corporation Ltd. on its sole discretion such as Canopy, Service Stalj any other facility as may be Gecided by India
Oil Corporation Ltd. from time to time. /@\ /DM

@%/veﬁﬁmm : T-9, &Wﬁ@ﬁ%ﬁﬁ wIgT (), T - 400057 (WRE) |
17% Reg. Office : G-8, Ali Yavarﬁﬁ/ng Marg, Bandra (East) Mumbai - 400051 (india) . i
%J{“ ' . CIN:1L23201 MH1859 GOI 011388
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: |
Ref: R2023/ING04544/UTK/000042/ 1505/@%42 Page: 2 of 4 Date: 19.02. ZTE,;

5. For the facilities that may be plowded by the Corporation as aiore\md we will recover from you I1<,ense fee as may be demded
by the Corporation and apphpable to you from time to time.

£

At present, up to a combined sales volume (MS+HSD) of less than 600 KL in a financial year for the first 3 years o

)
‘operation, the SSLF rscovery from the KSK shall be Rs Nil /KL for MS and Rs Nil /KL for HSD including apphc(able
taxes. .
ii) However, the License fee will bé éppliuable whenever the combined sales volume (MS+HSD) of the KSK reaches 600
ear.

KL or above during any financial year and the same will be recovered from the first month of the next financial
However, regardless of sales volume of the KSK, the license fee will in any case be recoverable after 3 years of
commissioning of the KSK. Presently, the license fee recoverable is Rs 435.83/- KL for MS and Rs 363.19/- KL for HSD

including apphcable taxes.

i) After commencement of SSLF recovery, even if the sales volume drops below the minimum combined volume }
i

(MS+HSD) of 600 KLPA, the recovery shall continue as per (ii) above.

6. The corporation will not be held liable for any loss or damage on account of delay that may be caused in providing yo
facilities mentioned above, whatever may be the cause of the failure or delay.

7. You will provide other mandatory facilities at your cost at the Kisan Seva Kendra premises as under

Clean drinking water:

Telephone,

First aid kit with valid medicines.

PUC facilities, wherever it is mandatory. :
Other facilities as may be specified by the Corporation from time to time.

e S

8. For enabling you to operate the dealership, working capital assistance / loan, as may be determined by the Corporation at it's
sole discretion shall be provided to you on your request under Corpus Fund Scheme, which is to be utilized only for the
purpose of taking dehvery of MS/HSD/Lubes from the Corporation to maintain supply. }

The above working capital assistance / loan will carry interest as per the policy of the Corporation. The aforesaid wc;rkmu
capital assistance / loan along with the interest, will be repayable by you in 100 equal monthly installments commencing

from the 13th month of commissioning of the dealership. ;

: ‘ |
9. You shall not induct any partner(s) in case of individual (s) nor make any changes in the constitution of the partners as existing
at the time of apphcanon without approval of the Company, except your spouse as per terms and conditions of Indian Oil
Corporamm Ld.. |
: }

10. It will always be a basic condition for the award of MS / HSD retail outlet dealership that you shall be paying attention tog’f«ards
day to day working of the dealership by personally managing the affairs of the dealership. You will give us a written
undertaking to this effect and shall not assign or part with the same fo any other person (s).

You will not be eligible for taking up any employment. If you are already employed you will have to resign from the empioy{’mcnt
and produce the letter of acceptance of resignation by the employer before the issuance of Letter of Appointment by Indian Oil
Corporation Ltd..

11. As agreed, you will be initiating necessary action towards enakling registration of site where the Retail Outlet is planned] You
will also assist us in getting the requisite NOC from appropriate Authorities,

12. You will deposit with us a Demand Draft for Rs. 180000.00 drawn on any scheduled bank in favour of Indian Oil Corporation

Ltd. payable at DEHRADUN towards Security Deposit (after setting off Initial Security Deposit amount) at the tife of
issuance of appointment letter after compliance of all the requirements of LOL Kindly note that the Security deposit will not
carry any interest and is refundable at the time of expiry of agreement between you and the-Corporation. However, if such
expiry of agreement is consequent to proven adulteration/malpractice at the dealership, this amount will be forfeited.

Maoreover, this Corporation reserves its right to adjust this amount towards any dues to it,

dy for
h and
Local

13. You will be notified by the Corporation, in writing, after the facilities mentioned above are made available and are rea
commissioning the dealership. Immediately on receipt of the above notice from the Corporation, you shall obtain eag
every license necessary for operating your dealership as may be reqaued under any Central / State Govt. / Municipal or|

authorities for the time being in force. £ WK”W\

o . .
14. If we find that the progress made by you towar %ﬁv/w{not to our satusfaction, this offer is liable to be withdrawn.
-~ g : !

s
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15. Please note that you are required to fulfill the conditions with regard to inducting Spouse as Co-owner in the dealership before
issuance of Letter of Appointment.

16. This letter of intent will stand automaﬁcally withdrawn and cancelled on the happening of any of the following events:-
a. In case you or any of your family members (as defined under disqualification criteria of dealer selection guidcﬁnes)

receive anytime or have received a letter of intent for any other RO/SKO-LDO dealership or LPG distributorship from our
company or any other oil marketing company either in your individual capacity or in partnership with any other

individual(s).
b. In case you or any of your family member gets inducted as partner or proprietor in any other RO/SKO-LDO dealesship
“or LPG dlStI‘lbutOI‘Shlp of our company or any other oil marketing company. :
c. If it is found that you have suppressed and / or misrepresented any material facts in your appln.atlon
d. In case you are found to be convicted for any criminal / economic offence involving moral turpitude.
e, In the event of death if you are an individual/partner.

17. In case you are not able to provide the developed land within the specified time or fail to fulfill of terms & conditions of LOI or
withdraw for any reason, then LOI can be withdrawn and selection cancelled. In such situations Initial Security Deposit (1SD)
would be forfeited.

18. This letter is merely a letter of intent and is not to be construed as a "firm offer’ of dealership to you. The dealership will be
allotted to you on your complying with the terms and conditions spelt out herein above by issuance of appointment letter along
with signing of our standard dealership agreement between you and us.

Should you require any further details / guidelines, please get in touch with our office at the address mentioned below:
I0C Dehradun Divisional Office
25, Nimbuwala, Garhi Cantt,
Dehradun
Remarks:
LOIISSUED VIDE REF NO. ADMINISTRATIVE APPROVAL/1505/51.01/2023-2024/154506, DATED 19.02.2024
APPROVED BY CGM(RS), UPSO-II ON 19.02.2024 ‘

Please acknowledge receipt of this letter.
Thanking you,

~ Yours faithfully

Fo@anVOﬂ Corporation Ltd. /9/
rabhat Kumar Verma

Divisional Retail Sales Head
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Aton Exore d,_m__,

‘ Proforma
No Objection Certificate
(See rule 144 of the Petroleum Rules, 2002)

LSDA File No. : 361/ALC-1/2024

Date : 27/09/2024

PESO Isda Ne. : PAUC/HAD/NA/3(N5122)

Subject: No objection certificate under the Petroleum Rules, 2002.

With reference to the application No. 9831 dated 27/09/2024 submitted by INDIAN OIL CORPORATION LIMITED
and in pursuance of rule 144 of the Petroleum Rules, 2002, there is no objection for granting licence under the Petroleum
Rules, 2002 to Shri/Smt./M/s INDIAN OIL CORPORATION LIMITED, DEHRADUN DIVISIONAL OFFICE, 25,
NIMBUWALA, GARHI CANTT, Town/Village - DEHRADUN, District - DEHRADUN, State - Uttarakhand,
Pincode - 248003 for storage of petroleum products in their premises at Khasra No. 95, Town/Village - LALDHANG,
Taluka/Tehsil - HARIDWAR, District - HARIDWAR, State - Uttarakhand as shown in the site plan duly endorsed and

enclosed herewith.
1. The following particulars have been considered while issuing this no-objection certificate, that-

(a) comments from the Revenue Department on the issue, regarding the possession of the site by the applicant is
lawful and there is an authorisation from the land owner or leaseholder for developing premises under these rules

for storage of petroleum products; A
(b) comments from the Police Department regarding traffic density and impact on fraffic; -

(c) comments from the concerned Municipal Corporation or Gram Panchayat or local area development authority
as applicable, regarding the conformity of proposal to the local area development planning including schools,
hospitals and mitigating measure, if any, is provided;

(d) comments from the National Highways Authority of India or Public Works Department or any other authority
concerned regarding road safety, road alignment and road access conformity;

(e) comments from the Fire Department regarding accessibility of the site to the fire tenders in case of emergency
and preparedness of fire services for combating the emergencies.

2. Condition of NOC .

* Not Applicable N Te
| KARMENDRJE :I;GH - g/v
District Magistrate W
[Signature and seal of District authority]
T 417, Kendralaya (CGO Complex), Sanjay Place, Agra, 282002.

The Jt. Chief Controller of Explosives, Central Circle, 63/4, A-Wiligs-H
The Controller of Explosives, 42/1, Indira Nagar, Near Asian School Dehradun, 248006.

Note

1. The licensing authority shall accept the no objection certificate within period of three year from the date of issue for
considering grant of licence.

2. A copy of drawing duly signed and endorsed by the No Objection Certificate issuing Authority shall be enclosed
along with the No Objection certificate and forwarded to the above offices of PESO.

about:blank 171
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&@éﬁjeaﬁon Certificate
[See rule 144]

No- U@ /ALC /2024

e

With reference to the application No- DDN DO/NRO/LALDHANG  Dafed
07-03-2024 submitted by Divisional Retail Sales Head Indian Oil Corporation Li ited
Dehradun and in pursuance of rule 144 of the Petroleum Rules, 2002, there is no objection/for
granting licence under the Peiroleum Rules, 2002 to Indian Oil Corporation Limited [for
storage of retail outlet in premises at survey No-/Gata No/ Khasra No- 95 Village Laldhlang

' Tehsil hardwar District Hardwar State Uttrakhand as shown in the site plan duly endorsed and

enclosed herewith.
(1) The following particulars have been considered while 1ssmng this| no

objection certificate, that,

(a) possession of the site by the applicant is Iawful and authorisation from
land owner or lease holder for developing premises under these rules for
storage of petroleum products;

(b) interest of public, specially the facitlities like schools, hospl’talé or
prommzty to places of public assembly and the mitigating measures, if JBny,

- is provided;
(c) traffic density and impact on traffic; ‘
(d) conformity of proposal to the local or area development planning;

|
(e) accessibility of the site to fire tenders in case of emergency!
preparedness of fire services for combating the emergencies; f
i

i

(f) genuineness of purpose; . ’
(g) any other matter pertinent to pubhc safety; / '

District Maglstrate
Hardwar

ooy e ainge, sREr|
|
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T 1 5

‘5“‘-1 25 Rl |
T T, TETGH - 248003 (SHETE) !
" Indian Oil Corporation Limitec

IndianOil

A Maharatna Dehradun Divisional Office : 25 Nimbuwala,
Company | Garhi Cantt, Dehradun, Uttarakhand-248003
qrEfe fedtom . Tel.: 01352750108, 2750110 Fax : 0135-2750111

fMarketing Division

Ref. No: DDO/RSL/Yug Filling
Date: 08.01.2025

- To,
District Supply Officer
District: Haridwar, Uttarakhand

Subject ~ Issuance of Retail Selling License for new Retail Outlet M/s Yug Filling Station, Village Laldhang,

District- Haridwar

Sir,
This is to inform you that Shri Indrajeet Singh S/o
Laldhang, District Haridwar has been appointed as dealer {Proprietor) for operating t

“M/s Yug Filling Station, Village Laldhang, District Haridwar.

sh Ram Chandra Singh, R/o Village Dalupuri, Post
henew retail outlet

Is and explosive iicense from CCOE are already obtained for this

Necessary NOC administration approva ‘ .
ling License for Retail Outlet M/s Yug Filling

site. You are therefore requested to kindly issue Retail Sel
Station in the name of proprietor Sh. Indrajeet Singh.

Thankihg You,

Yours faithfully,

For Indian Oil Corporation Ltd

Swapnil Garg
Assistant Manager, Retail Sales
indianQil Corporation LTD

uﬁ@-a“wafm ;;fr—-9, areft Frar i A, |igr (qE) , qg - 400051 (WRH)
Reg. Office : G-9, Ali Yavar Jung Marg, Bandra (East) Mumbai - 400051 {India)
CIN : L 23201 MH1953 GO! 011388
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Doc Status

1120028, 11:13 AM

Government of India

ISy Sfi SN HATed
Ministry of Commerce & Industry
YT fATPIes gReT Gire
Petroleum & Explosives Safety Organisation (PESO)
421, 171 TR, TR wFE & U

- 248006

42/1, Indira Nagar,

Near Asian School,

Dehradun - 248006

E-mail : cedehradun@explosives.gov.in
Phone/Fax No : 0135-2769780

T /No. : PICDIUC/14/1382 (P610680) {2 /Dated : 22/10/2024

qar
[To,

M/s. INDIAN OIL CORPORATION LIMITED,
{NDIAN OIL CORPORATION LIMITED ,
25 NIMBUWALA GARHI CANTT DEHRADUN,
25 NIMBUWALA GARHI CANTT DEHRADUN,
Dehradun,
Taluka: Dehradun,
District: DEHRADUN,
State: Uttarakhand

. PIN: 248003

fdgg Khasra No, 95, RO on Haridwar fo Laldhang at Khasra No. 95, Village- Laldhang, Tehsil- Haridwar, Dist«} )
/Sub : Haridwar, LALDHANG, Hardwar, Taluka: Hardwar, District: HARIDWAR, State: Uttarakhand, PIN: 246763I3?I

3T A,B Retal Outlet |
Petroleum Class A,B Retail Outlet at Khasra Mo, 95, RO on Haridwar to Laldhang at Khasta No. 95, Villade—

Laldhang, Tehsil- Handwar Dist- Haridwar, LALDHANG, Hardwar, Taluka: Hardwar, District: HARIDWAR
State: Uttarakhand, PIN: 246763 (

eIy
[Sir(s), v
FHUAT U U HHID OIN1782149 fGE 18/10/2024 T Sl Y |
Please refer to your fetter No. OIN1782149 dated 18/10/2024 f

e Ugia ovg & Fafiifa Oeiferas uerdf & o aur amn & veror & R Ity o, 2002 & SidiF Wy

;él\é ¥ wigd qur e 31/12/2030 T 3y &@'ﬁf%m PICD/UCIM4/1382 (P610680) a1 22/10/2024 ﬂsﬁﬁn
: |

Licence No. P/ICD/UC/14/1382 (P610680) dated 22/10/2024 granted in Form XIV under the Petroleum Rules,

2002 and valid till 31/12/2030 for the storage of the foilewmg kind and quantltles of Petroleum at the subject pstrol

pump is forwarded herewith.
(LY=o LYo <Y g eman Vo>

- h e : -
' - ¥ PV ot it s
TEIfeH @1 f4avul /Description of Petroleum ‘?;?A"X /Quantity ficenced in KL

https://oniine peso gov.in/PublicDomaln/DocStatusLetter. aspx?docno=KWznlJ8qYygdw1 mCoQWIdA%3d° 3d&RUle=TzSNKUtR%2bmOemC28EIRLX. |, 12
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1/20/25, 11:13 AM Doc Status

7l & U4 USIfedH /Petroleum Class A in bulk | 20.00 KL
Petroleum Class A, otherwise than in bulk NIL
Tt @ UGS UIeraH /Petroleum Class B in bulk 20.00 KL
Petroleum Class B, otherwise »than in butk NIiL
Petroleum Class C in bulk S NIL
Petroleum Class C,otherwise than in bulk NIL

el & Total Capacity 40.00 KL

FugT Ueier s 2002 F e FAE Y Faw 148 F €l T Uikl 1 wSTe § e B AT SRIE &
TaTeHRUT ¥ GHE WU o] SR &1 Q4T THT P dRIG I1 I T to Controller of Explosives, Dehradun, so as to
reach his HTATTT ®! AT B | Please follow the procedure strictly as laid down in rule 148 of the Petroleum Rules, 2002
and submit complete documents for the Renewal of the licence to Controller of Explosives, Dehradun, so as to reach
his office on or before the date on which Licence expires.

UE SAIE SrHTd 3T TTRIGTRET § Sawaes Sufe/aeiaR=0 UIst 6= I 1 9T Ar], o iRl & ge 781 <t § | This
approval/permission, however, does not absolve from obtaining necessary permission/clearance from other authorities or
under other statutes as applicable.

YA /Yours faithfully,

(T, <. &. grus)
(Dr. G. K. PANDEY))
3U Y= J
Dy. Chief Controller of Explosives
fapies friss

For Controller of Explosives
IEIg/Dehradun

Copy forwarded to :-
1. The District Magistrate, HARIDWAR(Uttarakhand) with reference to his NOC No NOC DRNG Dated 18/06/2024

For Controller of Explosives
Dehradun

(ST BRI O 31aeA &1 U, Yoo a1 3 faarur & forg et dewse http://peso;gov.in L2C))
(For more information regarding status,fees and other details please visit our website: http://peso.gov.in)
Note:-This is system generated document does not require physical signature.

Disclaimer : This page gives the latest action taken by this organization on your application. This page is made
available for the information of concerned applicant/licensee only. All efforts have been made to secure this
information. However, PESO will not be responsible for any misuse of the information by unauthorized persons
including the hackers.

https://online.peso.gov.in/PublicDomain/DocStatusLetter.aspx?docno=KWznlJ8qYygdw 1mCo9WIdA% 3d% 3d&Rule=TzSNKUtR % 2bmOemC28EiRLX... 2/2
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IN THE COURT OFHO"J*Q{-ENBT@N!%%@EE'QTE}@UIGALI NEL;?; Delh/
Suit/Appeal No. ....‘.................f;.Q..g.\...N&.-...,‘;%ngjgf:g%ﬂ".........-......JURISDICTION OF 201 '
Inres- |
o EBRAN SN Plaintiff(s) or Petitioner(s)

Appellant(s) Complainant(s)
VERSUS

gTﬁrg@FVW&K”FNQA{QRQ&Defendant (s)/ Respondent(s) / Accused Know all to whom
these Present shall come that I/we iNDQAfEETSlN‘zHIQ«*ESPQNQQ}JTM&;(

The above named..... INDQRTEETSLNQﬂ

wveere-d0 hereby appoint

jb\,gmnm“ EAnT AN Cb 0wy |2019), 934 ¢ 380!'1‘% y
Cy vrae}u\.b\&mjﬂv@ﬁmwl (og, NELDELHI MOUSE, BALARMAMBNA,

(hzrein after called the advocate/s) to be my / our Advocate in the above — noted case authorize him:- DELH -~ I‘QDO (

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary -
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes:
that may arise touching or in any manner relating to the said case. ]

m

To take execution proceedings on paying separate fee.

I

INAONAEIOY

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all’ ‘
other acts and things which may be necessary to be done for the progress and in the course: of the

prosecution on the said case.

FDELHICOURTFEE
T1135263L2333M
11-DEC-2023

i

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and | -
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

Il

I

|

And |/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate o ol
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that |/We or my/our duly authorized agent would appear in court on all [
hearings and will inform the Advocate for appearance when the case is called.

And |/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. |/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this ..., D e DAY of.,ﬁﬁaé‘(.........Zoﬁccepted subject to the terms of

the fees. % M g/ﬁ?"g/",’ :

Advocate Cliént Client
O P - INIRATEETS 07
QO‘M . | ldentify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.



22/08/2025,12:51 Gmail - Service of Reply on behalf of Respondent No.5 in the OA 1305/2024 before Hon'ble NGT, Principal Bench

89 45

* PROOF OF SERVICE . . . . .
M Gmall Rachit Ranjan <advrachitranjan@gmail.com>

Service of Reply on behalf of Respondent No.5 in the OA 1305/2024 before Hon'ble NGT,

Principal Bench
1 message

Rachit Ranjan <advrachitranjan@gmail.com> 22 August 2025 at 12:51
To: "myworldmynation100@gmail.com" <myworldmynation100@gmail.com>

To,
Mr. Karan Singh and
Mr.Siddhart lyer (Adv.)

Please find the attached Reply on behalf of Respondent No.5 in the OA 1305/2024 before Hon'ble NGT, Principal Bench , for your
reference and doing needful.

Kindly treat this email as a service of Reply
You may contact the undressing for any clarification/question.

Warm Regards,

. b o~
e
Adv Rachit Ranjan
on behalf of Respondent no. 5
608, 6th Floor, New Delhi house,

Barakhambha, CP, Delhi -110001
Ph - 9346380147

CONFIDENTIALITY CAUTION:

This communication (including any accompanying documents) is intended only for the use of the addressee(s) and contains
information that is PRIVILEGED AND CONFIDENTIAL. Unauthorized reading, dissemination, distribution or copying of this
communication is prohibited. If you have received this communication in error, please notify us immediately by telephone
9346380147 and promptly destroy the original communication. Thank you for your cooperation.

Communicating through email is not secure and capable of interception, corruption and delays. Anyone communicating with our
office by email accepts the risks involved and their consequences

Conserve, Reserve, Re-use

&) Reply NGT 1305.pdf
5827K
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